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(e) if so, the time by which it is lately to 
liesetup?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
6EHLOT): (a) to (c). Yes. Sir. in Assam there 
are five spinning mills and one weaving mill, 
In Meghalaya there is one processing unit 
and in Manipur there is one spinning mill.

(d) There is no proposal under consid­
eration with Government of India.

(e) Question doe not arise. 

[TranslaUon]

Loans for Farmers

7068. SHRI VILASRAO NAG- 
NATHRAO GUNDEWAR: Will the Minister 
of FINANCE be pleased to state:

(a) whether the amount of loan ad­
vanced to farmers by the nationalised/coop­
erative t>anks as per the directions of the 
NABARD for digging wells or other agricul- 
tural/lmgation purposes like laying of pipe 
Bnes etc. is very limited;

(b) if so, whetherthe Unbn Government 
propose to increase the amount of such a 
loan;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SHRI dA.BIR 
SINGH): (a) The national Bank for Agricul­
ture and Rural Development (NABARD) have 
reported that their guideHnes do not impose 
any restricttons on the amounts of bans 
given to farmers by nationalised/co-opera­
tive banks for digging wells and other agri­
cultural works. Term bans granted to farm­
ers for devebpment of irrigation potential 
Hke oonstnictkHi of well are conskiered as 
direct finance to agriculture and therefore 
form a part of priority sector advances.

in agriculture and allied activities, is flexible 
tosuitthegenuine requirements. As regards 
the total quantum of ban that may be availed 
of by an indivkluai farmer, NABARD has not 
fixed any ceiKng. The need for escalatbn/ 
revisbn in unit costs are examined at half- 
yearly intervals t>y the Standing Committee ' 
constituted for the purpose and it is a con­
tinuing process. The revised unit costs are 
advised to all the financing banks.

Family Courts In Maharashtra

7069. SHRI VILASRAO NAG- 
NATHRAO GUNDEWAR: Will the Minister 
of LAW. JUSTICE AND COMPANY AF­
FAIRS l)e pleased to state:

(a) the numt>er of family courts functbn- 
ing in Maharashtra and the number of cases 
disposed of by these courts during 1990 and 
1991 so far;

(b) whether the Government have 
received a memorandum from the lawyers 
for winding up these courts; and

(c) if so. the reactbn of the 
Govemment thereto?

Unbn

THE MINISTER OF STATE IN THE 
MINISTRY OF THE MINISTRY OF PARLIA­
MENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF LAW. JUS­
TICE AND COMPANY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (c). According to the informatbn received 
in January, 1990, family courts have t>een 
established at Pune and Bombay in the 
State of Maharashtra. The court at Pune 
consists of 4 Judges and that at Bombay 
consists of 5 Judges. The detailed informa­
tion is being collected and will be lab on the 
Table of the House.

Loans for Development Projects In 
Maharashtra

7070.SHRI VILASRAO NAGNATHRAO 
GUNDEWAR; Will the Minister of FINANCE 
be pleased to state:

(b) to (c). The unit cost for each purpose (a) the amount of loans given by the




